THE INDIAN INCOME TAX (AMENDMENT) ACT, 1953
o No. 25 or 1953

[24th May, 19581

A

An Act further to amend the Indian Income~tax Act, 1922,

BE it enacted by Parliament as follows -—~

1. Short title and commencement.— (1) This Act may be called the
lndlan Income-tax (Amendment) Act, 1958,

(2) Subject to any special provision mede in thig behalf in thls Act it
shall be deemed to have come into force on the 1st day of April, 1952,
2. Amendment of section 2, Act XI oi 1922,—In section 2 of - the

Indian Income-tax Act, 1922 (herelnefter referred to. ag the prmclpal
Act),—

(a) for clause (), the following clause shall be substltuted )
namely :—

'(2) ‘agsessee’ means a8 person by whom income-tax or any
other sum of money is payable .under - this Act, and includes
every person in regpect of whom any proceedmg under this Act
has been taken for the assessment of ‘his income or of the loss
sustained by him or of the amount of refund due to him;"’;

o (b) clause {6) shall be renumbered as clause (64), and after clause

(64) as so renumhered, the following clause shall be inserted, name.
ly:— .

“(6) ‘Director of Inspection’ means a person appointed to be

a Director of Inspection under section 5, and includes a person
appomted to be an Additional Director of Tngpection, a Deputv
Director of Ingpection or an Ass1stant Director of Inspection.’”;

1)

(c) after clause (PDI, ‘the following clause shall be inserted,
namely:— .

~ “(pE) ‘Inspector of Income-tax™ means a person appointed to
s ‘be an Inspector of Income-tax under section 5;"
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‘ (d) for clause (11), the” followmg clause ~shall be substltuted
o namely —

- *(11) ‘previous y'ear' meang-—

(?) in respect of any separate source. of income, proﬁts
and gains— .

(a) the twelve months endlng on the 8lst- day of
March next preceding the year for which the assessment
is to be made, or, if the accounts of the assessee have
been made up to a date within the said twelve months in.
respect of a year ending on any date other than the
said 81st day of March, then, at the option of the asses-
gee, the year ending on the date to which his accounts
ha,ve been so made up :

Provided that where 'in respect of a particular
source of income, profits and gains an assessee has once
been assessed, or where in respect of a business, profes-
gicn or vocation newly set up an assessee has exercised -
the option under sub-clause (¢), he shall nof, in respect
of that source or, as the case may be, business, profes-
_gion or vocabion, exercise the option given by this sub-

- . clause so as to vary the meaning of the expression ‘pre-

" vious. year’ as then applicable to him except with the’
oconsent of the Income-tax Officer and upon such condi- -
tions as the Income-tax Officer may think fit to impose;

' . or . . .

0 , 't . " (b) in the case of any person, business or company
: : " or class of person, business or company, such period as

. : " 'may be determined by the Central Board of Revenue
or by such authority as the Board may authorise in this
behalf; or .

(c) where a business, profession or vocation has
been newly set up in the financial year preceding .the.
year for which assessment is fo be made, the period
from the date of the setting up of the busmess profession

_ or vocation to the 8lst day of March next following or
" to the last day of the period determined under sub-
clause (b), or, if the accounts of the assessee are made
(" : up in respect of a.period not exceeding twelve months
o - from the date of the setting up of the business, .profes-
~ sion or vocation and the case is notone for which a period
has been determined under sub-clause (b), then, at the
" option of she assessee, the period from the date of the
getting up of the busmess profession or vocation to the
date to which his accounts have been so made up:

Provided that when the date to which the accounts
have been so made up does not fall between the setting
up of ’phe business, profession or vocation and the next
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toﬂowmg 31st day of March mcluswe 1t shall beA deem-
ed thst-there is no prevmus year for the sald assessment

——-year -and-the previous™ year which "would “6therwise hava"
. been determined according to the option exercised by
the assessee shall be deemed to be the previous year for

- the next succeeding assessment year;

(tz) in respect of the share of the income, profits:  and

gains” of & firm where the assessee is a partner in the firm

- and the firm has been assessed as such, the period a8

determined for the assessment of the income, " proﬁts and
gains of the firm;’

3. Amendment of section 4, Act XI of 1922.—(1) In section 4 of the
,punclpal Act,—

(a) in sub-section (1),

@ after the third prov1so, the followmg fulther prov1sos shall
:be - ingerted, namely:—

“Provided further that, in the case of a person who was
not resident in the taxable territories in two out of the three
years® immediately pwecedlng the previoug year, so much of
the income, profits and -gains referred to in sub-clause (iif)
of clause (b) as accrued or arose to him without India, shall
not be included in his total income chargeable in any vyear -
subsequent to the year ending on the 81st day of March,
1951, whether his assessment for that year has or has not been

completed before the commencement of the Indian Income-
tax (Amendment) Act 1958:

Provided further that, in the case of & person resident
in the -taxable territories to whom the preceding proviso or
paragraph 8 of the Part B States (Taxation Concessions)
Order, 1950, does not apply, so much of the income, profits

. and gaing referrea to in gub-clause (iit) of clause (b) as accru-
ed or arose to him without India and were not chargesble
under this Act, unless brought into or received in the taxable
temtorles, shall not be included in .his total income if—

(?) such income, profits and gains are hrought into
or received in the taxable territories after the 2nd day of
September, 1951, and before the 1st day of April, 1954

. (i7) half of the amount of such: income, profits and
gains is invested, within three months of the receipt
thereof in the taxable territories,  in securities of the
Ceéntral Government or of a State Government purchased -
through the Reserve Bank of Indja and kept with the

> said Bank for custody for a minimum period of two

_ylears, and :

_ (ifi) the amount of any income-tax, interest or ‘penalty
or eny other sum due from such person under this Act
.on the date of receipt of such income, profits and gains

. in the taxab]e termtorlecl is pald w1th1n the gaid three
. month‘; -
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(n) in, Ea:planatzon g, the followmg words shall be added. aé

“‘but any pensmn payable outs1de Indw. to a person re-

siding - permanenﬁly outside India: shdll not be deemed to
accrue or- arise in the taxable tervitories, if the pension i

payable to a person referred to-in article 814: of the Constitu-
“tionn or to a person, who, having been appointed before the

15th August; 1947, to be a Judge of the Federal Court or of

a- High Court within the meaning of the Government of )

India Act, 1935, continues to serve on or after the commence-
ment of the Constitution as a Judge in India.”’

(b) in sub-section (3),-—

(@) for clauses (i)- and (ia), the followingv e.ila,us'e ‘shall be

substltuted namely:—

(z) Subject to the prov1s1ons of clause (c¢) of sub-sedtion
(I) of section 16, any income derived from- property held
under trust or other legal obligation wholly for religious or
charitable purposes, in so far as such income is applied or

aceumilated for application to such religious or charitable

purposes as relate to anything done within the tsxable terri-

tories,” and in the case of property so held in part only for

such purposes, the income applied or finally set apart for
application thereto:

Provlded that such income: shall be 1ncluded in the tota¥

~ inéome—

(a) if it is applied to religious or charitable purposes-
without the taxable territories, but the Central Board of
Revenue may, in the case of property held under trust
or other legal obligation ereated before the commence-
ment of the Indian Income-tax (Amendment) Act, 1953,
the income wherefrom is %o applied, by general or speclal
-order, direct that it shall not be 1ncluded in the total
income ; :

(b) in the case of income derived from busmess
carried on on behalf of a religious or charitable institu-

tion, unless the income is applied wholly for the purposes
. of the institution and either—

(i) the business is carmried on in. the course of

"+ the actual carrying ou’o of a prlmary purpose of the
.ingfitution, or.

(#) the work in connection with the business i&

~ mainly carried on by beneficiaries of the institu-

tion;

(c) if it is apphed to purposes other than religious
or charitable purposes or ceases to.be accumulated or sef
apart for apphcatlon thereto in which case it shall be

deemed to be the income of the year in which it is soﬁ

applied.or ceases to be so accumulated or set -apart;’”

(iz) in clause (a:zz),; for -the- figures ‘‘1952" the figures ‘‘1954°"

shall be substituted;
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namely —_—

*{xiv) Any income received by an employee of a foreign
onterprise,” not engaged in any trade or business in ~the tax-
able territories, as remuneration for services rendered by him
during the course of his stay in the taxable territories, where
such . stay does not exceed in the aggregate a perlod of ninety
days in any year and where such remuneration is not liable

to be deducted from the income, profits and gains chargeable
under this Act.

(#v) Any idncome received as remuneration, whether
directly or md1rect1y, from the Government of a ;orelgn State
by any person who is assigned to duties in India in connection
with any co- -operative, technical assistance prograinmes and
‘projects in accordance with an agreement entered into by the
‘Central Government and the Government of - that foreign
Btate. (the .terms whereof provide for the exemiption given by _
this clause) and :emy other income of such person or.of the
members of his family accompanying him.to India; whi
accrues’ or arises without the taxable territories,
deemed to accrue or arise in the taxable temtor,les. upon
which such person -or the members, of his family are required

to pay any income or social secur1ty tax to the Government
jof that: forelgn State

(zvi) Any income from interest on, or from premlum ;0N
: the redemption cf, any bonds issued by the Central Gevern. -
' ment under a loan agreement between ' the . Central
" .Government and the International Bank for Reconstrusti
and Development, or by any industrial . undertakin
~financial corporation in India under a loan agreement with -
‘the said Bank which is guaranteed by the Central Govern-
‘ment, except where the holder of . such bo_nd is a person
resuient in the taxable territories. ' :

(xvif) Interest on the 8% per cent.: Ten Year Trea.sury
“Bavings Deposit Certificates issued by or under the authorits
m * iof the Central Government for an amount not exceeding the
maximum amount whlch an assessee ig entltled to deposit in
-8uch -certificates.

(wviii) Interest on securities held by the Issue Depart. -
ment of the Central Bank of Ceylon constituted under the
‘Ceylon -Monetary Law ‘Act, 1949.-

(#ix) Any daily allowance received - ~by any person, by
reason of hig membﬂrsmp of the Dominion Legislature or of the
‘Constituent Assembly or-of Parliamient or of any Provincial
or State Leglslature or.of any Commlttee thereof.”’;

(0) in. the last paragraph, in the definition of ‘‘charitable pur-
pose’’, the word, letters and brackets “‘clause (ia)’’ shall be omitted,
and for the. words ‘income - of E pnvate rehglous trust” the Worde

(i) after clause (aii), the followmg clauses shall be 1nserted .'
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®) The amendments made by sub-clause (m) of clause (b) of sub-
section (1) shall be deemed to be operative in relation to all assessments

- for any year whether such assessments have or have not been completed

before the commencement of the Indian Income-tax (Amendment) Act,.

1058.

- 4. Amendment of section 5, Act XI of 1922. ———In section 5. of the prmcl»
pal Act,—

(@) in "sub-section (1),—

() atter clause (4), the followmg clause shall be inserted;
namely: —

“(aq) Directors of Inspection,”;

(i) after clause (d), the following clause shall be inserted,
namely —

‘*‘(e) Inspéctors of Income tax.”

%) after sub-section 1), the following Bub seeblon shall be insert -
ed, namely:—

““(IA) The Central Government may appomt a8 ‘many ‘Direc-
tors of Inspection as it thinks fit, and Directors of Inspectiom
shall, subject to the cbntrol of the Central Board' of Revenus;
perform such functions of any other Income-tax authority as may
be ass1gned to them by the Central Government.”’; -

(¢) for sub-section (2), the following sub- section shall be substi-
tuted, namely -— ‘

‘“(%) The Central Government may appoint ss meny Com-
missioners’ of Income-tax as it thinks fit and they shall performx
their functions in respect of such areas or of such persons or '

.* ‘classes of persons or of such incomes or classes of incomes or of .

‘such cases or classes of cases as the Central Board of Revenue
‘msy direct, and where such directions have assigned to two or
“more Commissioners of Income-tax the same area or the same
persons . or.classes of persons or the same income or classes of
incomes or the same-cases or classes of cases, they shall' have con-

" current jurisdiction subject to any orders which the Central Bosard
of Revenue may make for the distribution and allocation of work
'to be performed 2

(d) for sub- seetxon (3) the followmg sub- sectlons shall’ be substi~
tuted namely: —

““(3) The Central Government may appomt as many Appellabe
or Inspecting Assistant Commissioners of Income-tax and Income-
tax Officers of Class I service as it thinks fit, and the Commis-
gicner may, subject to the rules and orders of the Central Gov-
ernment regulating the conditions of service of persons in public
services and posts, appoint. as many Income-tax Officers of Class I1
service and Inspectors of Income-tax as may, from time to time,

_ be sanctioned by the Central Government.

(34) Subject to the rules and orders of the Central Govern-
_ment regulating the conditions of service of persons in publie
vervices and ‘posts, an income-tax zmuthority may appoint such
execuiive or ministerial staff as may be necessary to assist it ln
the execution of its functions.’
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- i 2€) in the.second sentence ‘of: sub-section (5),.the words. *‘with the

prev1ous approval of the Central Board of Revenue’’ shall be ormitbed

(f) after sub-section (5), the followmg sub-section shall be 1nse1ted,
namely —_

“(64) Inspectors of Income-tax shall perform such functions
in the execution of this Act as are assigned te¢ them by the Income-
tax. Officer or other income-tax authority under whom they are
appointed to work, and shall be subordinate to such officer or -
authority.”’ )

(g) for sub-section (7), the following sub-section shall be substltu-
ted namely:— -

“(7) For the purposes of this Act,—

() Inspecting Assistant Commissioners shall be - subordi-
nate to the Director of Inspection and to the Commissioner
of Income-tax within. whose jurisdiction they perform their.
functions;

(#) Income-tax Officers shall be subordinate to the
Director of Inspection, the Commissioner of Income-tax and
the' Inspecting Assistant Commissioner of Income-tax within
whose jurisdiction they perform their functions.”

(k) after sub-section (74), the - following sub-sections shall be
inserted, namely:— :

“(?B) The Director of Inspection, the Commissioner or the
Inspecting Assistant Commissioner, as the case may be, may issue
such instructions as he thmks fit’ for the guidance of any Income-

- tax Officer subordinate to him in the matter of any assessment,
and for the purposes of making any inquiry under this Act (Whlch
he iz hereby empowered to do), the Director of Inspection, the
Commissioner and the Inspecting Assistant. Commissioner shall
have all the powers that an Income-tax Officer hag under this Acg
in relation {o the makmg of inquiries.

(7o) Whenever in respect of any proceedlng under this Act
_ an Income-tax authority ceases to'exercise jurisdiction and is sue-
ceeded by another who has and exercires jurisdiction, the Income-

tax authority so succeeding may coptinue ' the proceeding from - -

the stage. at which the proceedmg was left by his predecessor

Provided -that the assessee concerned may;demand that
before the proceeding is so continued the  previous proceeding
or any part thereof be re-opened or that hefore aniy order for
assessment is passed against him he be re-heard:

Provided further that in computing the period of limitation
for the purposes of sub- section (3) of section 34, the time taken
in re-opening the whole or any part of the proceedmg or in, gwmg
an opportunity to the assessee to be re- -heard under the preceding
prov1so shall be excluded."
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 5.Amendment of section 54, Act X of 1922 In  section .5A of _the
principal Act,— - R S B
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(@) in sub-section (2), the proviso shall be omitted ;
{b) in sub-section (3), for the words beginning with ‘*A judicial

" member shall be”” and énding with the words and figures ‘‘the Auditors

Certificates Rules, 1932:""," the following shall be substituted,

namely :— : .

‘““A judicial member shall be a person who has for at least
ten years either held a civil judicial post or been in practice as
an advocate of a High Courf, and an accountant member shall be
-n person who has for at least ten yesrs been in the practice of
accountancy as a chartered acdountant under the Chartered Ac-
countants Act, 1949 (XXXVIIL of 1949) or as a registered ac-
eountant under any law formerly in force or partly as a registered
accountant and partly as a chartered accountant:’’; _

-~ (c) in sub-section (4), after the word ‘‘shall’’ the word ‘‘ordinarily”’

shall be inserted. . '

6. Amendment of section 7, Act XI of 1922.—In sub-gection (1) of sec-
tion 7 of the principal Act, in the proviso to Explanation 2, after the words
*“‘liable to income-tax any payment’’ the words ‘“‘of death cumt retirement
‘gratuity received after the 16th day of April, 1950, under the revised Pen-
sion Rules of the Central Government or under any similar scheme of a
‘State Government or any payment” shall be inserted. '

7. Amendment of section 9, Act XI of 1

principal Act,—

' (a) in sub-section (I), after clause (
be inserted, namely:—

922.—(1) In section 9 of the

i), the following proviso shall

**Provided that for the purposes of making sny dssessment
for the year ending on the 31st day of March, 1952, in respect
-of the property situatéd in an area affected by the Assam earth-

quake of 1950, the allowsnce on account of repairs referred to- |

in clauses (i) and (%) shall be increased up to a maximum of one
"half of the annual value thereof or the amount of
* proved tor have been a
the lessw’”;

_ expenditure
ctually incurred for repairs, whichever is

- (b) for the first proviso to sub-section (2), the following proviso
shall be substituted, namely:— '

“Provided that, where the property.is in fthe occupation of
the owner for the purposes of his own residence, the annual value
shall be defermined in the same manner as if the property had
been let to a tenant, so however that, where the sum so deter-
mined exceeds ten per cent. of the total income of the owner,

- the annual value of the property shall be deemed to be ten per
cent. of such total income’’,, -

(2) The amendments made by clause (a) of sub-section (1) shall be deemed
to be operative for any assessment for the year ending on the 81st day of
Msreh, 1952, whether made before or after the commencement of thig Act
and ‘where any ”Ruch assessment has been made before such commencement
the Income-tax Officer concerned shall revise it, wherever nécessary to give
effect to this amendment. o e

i
i
‘.
i
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8. Amen

{0) in sub-section (2),~-

() in sub-clause (a) of clause (vi), for the figures 1952 -

the figures ‘‘1954” shall be substituted, and:in clause. (b) of the
proviso to that clause, for the words ‘“‘where full”’ the words
“‘where, in the sssessment of the assessee or if the assessee is a

registered firm, in the assessment of its partners, full”’ shall be
substituted ;

(n) in clause (via), for the words and figures ‘‘in the assess-
ments for each of the five years commencing on the 1st day of
- April, 1949, and ending with the 31st day of March, 19564, the

words and figures ‘‘in not more than five successive assessments
for the financial years next following the previous year in which
such buildings are erected and such machinery and plant installed
and falling within the period commencing on the 1lst day of April,
1949, and ending on the 31st day of March, 1959’ shall be substi-
tuted, and in the proviso to that clause, for the words and figures
‘‘on the 81lst day of March, 1958 the words “‘on the 81st day of
March®immediately preceding the last financial year in which the
further sum referred to in this clause is admissible’’ and for the

words ‘‘in the assessment for the year commencing next after

that date’, the words '‘in the assessment for such last financial
year’’ shall respectively be substituted ; '

(#13) in clause (xv), for the words and brackets ‘(not being in
the nature of capital expenditure or personal expenses.of the
aseessee)’’ the words.and brackets ‘‘(not being an. allowance "of
‘the .nature described in any of -the clauses (i) to (wiv) inclusive,
and not being in\the nature of capital expenditure: or personal
expenses of the assessee)’’ shall be substituted; :

+9) in sub-section (5),— :

() after clause (b), the following clause shall be inserted,
namely : — ‘

*(c) in the case of assebs acquired by the assessee by
way of gift or inheritance, the ‘written-down-value’ as in fhe
case of the previous owner or the  market value thereof
whichever. is- the. less:”’ and :

(i) at the end, the following Ewxplanation shall be inserted,
' namely:— . .
“Bxplanation.—For the purposes of this sub-section, the
expression ‘‘actual cost’ means the actual cost of the assets

to the assessee reduced by that portion ‘of the cost thereof,

.if any, as has been met directly or indirectly by Government

or by any public or local authority, .and any allowance in.
respect of any depreciation carried forward under clause (b}

of thé proviso to clause (vi) of sub-section (2) shall be deen}ec%
to be depreciation ‘actually allowed’;’.

9. Amendment of section 14, Act XTI of 1922.—In.section 14 of the prin-

oipal Ac{, in clause (c¢) of sub-section (2), for the words and letter ‘‘Part

B Btate’’ the words ‘‘the State of Jammu and Kashmir’’ ghall be substi-
Buted- and shall be deemed to have been substituted with.effesd from the
1st-day of April,. 1950. .

' endntent of section 10, Act. XI.0f 1922.—In:section 10 of the prin-
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© 20 Amendment ol gection 150, Act XTI 6f:1922; ST geotion 15C oF tne
prmcma.l Acti,

-

(o,) in sub-gection (2),— -

(i) in clause (ii), for the word ‘three’’ the word “‘six’’ shall be -

substituted ;

(#) for clauses (iif) and (iv) bgginning with  the. Wo1d
““employs’’ and ending with the words ‘‘by human agency , the
followmg shall be substituted, namely :—

‘‘(it) employs ten or more workers in a manufacturing
process carried on with the aid of power, or employs twenty
or more workers in a manufacturmg process carried on

" without the aid of power.

(b) for sub-section (6), the followmg sub-section shall be sub-
stltuted namely :—

“(6) The provisions of this section shall apply to the assess-
ment for the financial year next following the previous year in
-which the assessee begins to manufacture or produce articles and
for the four assessments immediately succeeding.?’

11. Amendment of section 17, Act XI of 1922.—In sub_section (I)
of -section 17, after -the first proviso, the fo]long “further proviso shallt
be inserted, namely —

‘‘Provided further that where any such person satisfies the

Tncome-tax Officer that he was prevented by sufficient cause .from
making such declaration eon the first occasion on which he became
assessable ‘and his failure to malke such declaration hag not resulted
in teducing ‘his: liability to tax for any year, the Income-tax Officer
may, with- the previous approval of 'the Inspecting Assistant
“Commissioner, allow such person to make the declarabion at any
time after ‘the explry of the period. specified, and such declaration
shall have effect in relation to the assessment for the year in which.
‘the declarstion *is hade (if such assessment had not beeu completed
beifore such dvdaratjon) and all assessments thereafter.’

12. Amendment ot Sectlon 18, Act XI of 1922. —In sectlon 18 of the

principal Act,—

3

(a) in sub- section (2B), for the words “‘at the rate or rates appli-

‘eable to the estimated ‘income of the assessee under this head’’, the -

followmg shall be substituted, namely:—
‘on the estimated income. of the assessee under this head in
‘accordanece with the provisions of clause (b) of sub- section (1) of
-gection 17:
Provided “that where—
(i) the 'person not so resuient has obtained a certificate
in writing from the Income-tax Officer (which certificate the

‘Income:tax “Officer shall be bound to give in every proper
case on the application of the assessee) stating that income-

“tax and super-tax may be deducted:at the rates speclﬁed :

_therein, or-

(in) the Tncome-tax Officer . has, by an order in erblng.
reqmred the ‘person responsible for makmg payment to deduet
-income-tax and-super-tax at the rates specified in that order,




the person. responsible for making - payment . shall, until
such certificate or oraer is cancelled by the Income-tax Offi-
cer, deduct ircome-tax and super-tax at the rates specified in.
such certificate or order, as the case may be.”’;

(b) for sub-sections (34), (3B), (3C), (3D) and (3E), the following -
- gub-sections shall be substituted, namely:—

Findian: Invome-taw_(Amendment):

(34), The person. responsible. for paying. any  income charge:
N ' able under the head ‘‘Interest on securities’’ to a person whom he
has no reason to believe to be resident in the taxable territories,

. shall, at the time of payment, deduct super-tax on the amoung of
such interest—

. o) it such: person. is & company, - at the rate applicable
to a company, ‘
(#) it such person is not a company, in accordsncé with
the provisions of clause (b) of sub-section (1) of section 17:

: o ~ Provided that where such person is not a company, the pro- .
[ ~ viso to- sub-section (2B) shall apply to the deduction of super-tax.

under this sub-section as it applies to the deduction of super-tax
under sub-section (2B). ‘

(3B). Any person responsible for paying to a person not resi-
. dent in the territories any inferest not being ‘‘Interest on securi-
T  ties’’ or any other sum chargeable under the provisiens of this Aot
shall, at the time of payment, unless he is himself liable to pay.
any income-tax and super-tax thereon as an agent, deduct income-
tax at the maximum rate and super-tax at the rate applicable to
: _a compsny or in accordance with the provisions of sub-clause (b}
¥ Y . 1 .
: of sub-section (1) of section 17, as the case may be:

Provided that where the person not resident is not a company,
the proviso to sub-section (2B) shall apply to the deduction of in-
eome-tax and super-tax under this sub-section as it applies to. .
the deduction of ineome-fax and super-tax under sub-seetion (2B):

, _ Provided further that nothing in this section shall apply

g . to any payment made in the course of transactions in respect of
o which & person. responsible for the payment is deemed under the
first proviso to section 43 not to be an agent of the payee.

’ (8C) Where the person responsible for paying any sum char-. .
geable under this Aet other than interest, to a person not resident
in the taxable territories, considers that the whole of such sum
would not be income chargeable in the case of the recipient, he
may make an application to the Income-tax Officer to determine,
by general or special order, the appropriate proportion of such
sum so chargeable and upon such defermination tax shall be de-
ducted therefrom by the person responsible for making such pay-

b ment in accordance with the provisions of sub-section (3B).

N ’ (8D) The principal officer of an Indian company or a com-
. . pany which has made such effective arrangements as may be
prescribed for the deduction of super-tax from dividends shall,
at the time of paying any dividend to a shareholder whom the
principal officer has no reason to believe to be resident in the’
gaxable territories, deduct super-tax on the amount of such divi-
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" dend 'as increased in accordance w1th the provlsmns ‘of gub-section
-(4) ot section 10~

(i) if the shareholder is a company, at the rate apphcable
to ‘4 company,

(#7) if the shareholder is a person other 'bhan a company,
in accordance with the provisions of clause (b) of sub- sectlon
(1) of section 17:

Provided that in the case of a shareholder other than a com-

pany, the proviso. to sub-section (¢B) shall apply to the deduction’

of super-tax under this sub-section as lt apphes to- the deduction
of super-tax under sub-section (2B).”;

(c) in sub-section (§), after. the words “Any deduction made”’ tle
words “‘and paid to the account of the Central Government’’ shall be
inserted ; after the words ‘'given to him therefor’’ the words *‘on the
production of the certiﬁcafe furnished under sub-section (9) or section
20, as the case may be.”’ shall be inserted, and affer the second

* proviso, the following further proviso shall be inserted, namely:—

“Provided further that where any security or share in a com-
pany is owned ]OlDth by two or more persons not constltutlng 8
" partnership, credit in respect of the tax deducted or in respect of
any sum by which the dividend has been increased under sub-
section (2) of section 16, may be given to each such person in .the
same proportfion in whlch the interest on such security or dividend
on such share has been included in his total income.’”;

(d) in sub-section (7), for the words, brackets, figures and letters
~ “‘sub-sections (3D) and (3E)” the word, brackets, figure and letter
“‘sub-section (3D)” shall be substituted;

(e) in sub-section (9), for the brackets, figures, letters and word

. **(58C), (8D) or (3E)”’, the word, brackets, figure a.nd letter “‘or
(3D)” shall be substituted;

(f) atter sub-section (9), the followmg Eacpla,natzon shall be insert-
. ed, na,mely —
‘E:cpla,na,tzon —F01 the purposes of this sectlon &nd gection
20A, the expression ‘person responsible for paying’ means—

(i) in the case of payments of income chargeable under

the head ‘Salaries’ other than payments by the Central Gov-

: " ernment. or the Government of a State, the employer himself

{ or if the employer is a company, the company itself including
the principal officer thereof;

(if) in the case of payments of income churgeable under
the head ‘Interest on securities’, other than. payments made
by or on behalf of the Central (Government or the Government
orf a State, the local authority or company 1nclud1ng the
principal o1ﬁcer thereof ;

(iii) in the case of payment of interest not belng ‘Interest
on securities’, the paver himself or if the payer is a company.
‘the company itself including the pnnclpal officer thereof.”’
13. Amendment of section 18A; Act XI o! 1922. —In section 18A of
ithe prineipal Act,—

- (@) in- sub- section (1) (a), for the words “1f that total income
exceeded six thousand rupees’”, the words .“if that -total income
exceeded the maximum amount nct chargeable to tax in his case by
two thousend five hundred rupees’’ shall be substltutedv
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(b).in sub- sectlon (3), for bhe words “‘is hkely o exceed six.

w, t.housand ‘rupées; - the “words—*ig" erly o exceed “the - “maximum.
" “amount not ehargeable ‘to tax in his case by two thousand five

hundled rupees,”’ shall be substltu’oed

(o) to  sub-section (8), the followmg further proviso shall be- .

added namely:—

“*Provided further that for any period beginning with the

1st day of April, 1952, interest shall be payable only on the

amount by which the aggregate sum of any instalments paid

during any financial year in which they are payable under this

section exceeds the amount of the tax determined on regular
- assessment caleulated as hereunder—

(1) in respect of such instalments paid in any financial

year before the said date, from the said' date to the date

of the regular assessment ;

(if) in respect of such iﬁstalments paid: after the said
- date, from the beginning of the financial year next following
io the date of the regular asse_ssmenh.”,

{d) in sub-section (6),—
(1) in the first proviso after the word ‘‘Provided’’, the word:

“further”” shall be iuserted and before that prov1so, the following
provisc shall be inserted, namely:—

“Prov1ded that for any period after the 81st day of

~March, 1952, mterest shall be payable at the rate of four
"per cent. per annum:

(i) after the last proviso, the following further proviso shalb
" ~ be inserted, namely:—

. “Provided further that in such cases and under such:
© ecircumstances as may be prescribed. the Income-tax Officer
#may reduce or waive the interest payable by the assesges.”

14 Amendment oi section 22, Act XI of 1922, ——In section 22 of the
principal Act,—

(a) after sub-section (2), the following sub-section shall ~be:
inserted, namely:— , -

(24) If any person, who has not been served with a noticer
under sub-gection (€) has sustained a loss of profits or gains in
any year under the head ‘Profits and gains of business, profession

or vocation’, and such loss or any part thereof would ordinarily

have been earried forward under sub-section (2) of séction 24,
he shall, if he is to be entitled to the benefit of the carry forward
of loss in any subsequent assessment, furnish within~ the time
specified in the general notice -given under sub-section (I) or
within such further time as the Income-tax Officer in any cdse
".may allow, all the particulars required under the prescribed form of
return of total income and total world income in the same manner
ag he would. have furnished & return' under sub-section (1) bad
his income exceeded the maximum amount not liable to income-

tax in his case, and all the provisions of thls Act shall apply as

if it were a retuin under sub-seetion: (1).”’
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(b) in sub-section (4), after the words * such accounts or doou-

be 1nserted ‘namely 1 —

‘or to ‘furnish  in w11t1ng and Vhl‘lﬁf‘d in the prescnbed
manner information in such form and on such points or matters
«(including, with the previous  approval of the Commlssloner,
statement’ of all assets and liabilities not included in the

accounts) as the Incomfe- tax Officer may require for the purposes
-of bhis secticn:”’

15 Amendment of section 24 Act XI of 1922. ——In section 24 of the
prmclpal Act,—

(@) in sub-section (1), for the ﬁrst proviso, the following proviso
shall be substituted, namely:— .

““Provided that in computing the income, proﬁts and gains
chargeable under any head or the loss of ploﬁts and galns falling
under any head, so much of any loss of profits and gains as would
but for the loss have accrued or arisen within the State of Jammu
and Kashmir, shall not be taken into account except to the extent
of the amount of incoms, profits and gains, if any, which would
‘be exempt under the p10v1smns of clause (¢) of sub-section’ (2) of
section 14.’";

(b} in sub-section (2),—

(i) for the words ‘‘under the head ‘Profits and gains of
business, profession or vocation’,”’ the words ‘“in any business,
profession or vocation’’ shall be substituted and for the words ‘‘the.
portion not so set-off’”’ the words ‘‘so much of the loss as is not so
seb off or the whole loss where the assessee had no other head of

~ income’’ shall be substituted;

(#) for clause (a) of the proviso, the following clause shall
be substituted, namely:—

*“(a) where the loss sustained is in any business,
profession or vocation, so much of such loss as is referred to
in the first previso to sub-section (1) shall not be set - off

-except against the profits and gains aecruing or arising in the
State of Jammu and Kashmir from the same - business,
professmn or vocation and exemp} from tax under the
provisions of clause (¢) of sub-section (2) of section 14.”

' 16. Amendment of section 30, Act XTI of 1922, —In section 30 of the
principal Act, in sub-section (JA) the brackets, figures, letters and word
“(84)” and “or (30)"’ shall be omitted.

17, Amendment of section 38A, Act XI of 1922.—In section 33A of
the prln@lpal Act,—

(i) in sub-section (°) after the words “made w1th1n one year
from the date of the order’’ the words and brackets ‘‘(or within such
further period, as the Commissioner may think fit to allow on being
gatisfied that, the assessee was prevented by sufficient cause from -
making the apphcatlon within that period)’’ shall be inserted; and

(i) after sub- sectlon (2) ‘the followmg Explanation shall be .
ingerted, namely:—

‘* Bxplanation.—For the purposes -of sub sections (I) and (2),
the Appellate Assistant Commissioner shall be deemed 0 be an
authority subordinate to the Commissioner.’ :




or 1058] Indian Income-tas (Amendment) S s
18. Amendment of sectaon 34, ch'. XI of 1922.—In sectlon 34 of the

—-——principal--A gtz

(2) in the prov1so to sub- sect1on (2) the Words “of the ngh Courb
or of the Privy Council’’ shall be omitted and. for the figures and word
: ] ““66 and’’ the figures and word ‘‘66 or’’ shall be substituted ;
& (b) in the second proviso ‘to ‘sub-section. (3). for. the Word ‘sub-
"~ section’’, the words ‘‘section limiting the time within which any action
may be taken or any order, assessment or re-assessment may be made”’
shall be substituted, and for the words *‘in pursuance of”’, the words ‘‘to
an assessment or re-assessment made on the assessee or any person in
consequence of or to give effect to any ﬁndmg or direction contained in"’
shall be substituted.

19. Amendment of section 35, Act XI of 1922.—In section 85 of the
@rincipal Act, after sub-section’ (4), the following sub-sections shall be
fdnserted, namely —

e

“(6) Where in respect of any completed assessment of a partner
in a firm it i3 found on the assessment or re-assessment of the firm
or on any reduction or enhancement made in the income of the finn
under section 31, section 83, section 33A, section 33B, section 66 or
section G6A that the share of the partner in the proﬁt or loss of the
firm has not been included in the assessment of the partner or, if
Ancluded, is not correct, the inclusion of the share in the assessinent
‘or the correction thereof, as the case may be, shall be deemed to be
a rectification of a mistake apparent from the record within the
smeaning of this section, and the provisions of sub-section (I) shall
.apply tnereto accordingly, the period of four years referred to in that
.sub-section being computed from the date of the final order passed
in the case of the firm.

(6) Where the excess proﬁts tax or the business profits -tax
payable by an assessee has been modified in appesal, revision or any
~other proceeding, or where any excess profits tax or business profits
#ax has been assessed after the completion of the eorresponding:
assessment for income-tax [whether before:or after the commence-

: #ment of the Indian Income-tax (Amendment) Act, 1953], and

1 . in consequence thereof it is necessary to re-compute the total income

: -of ‘the assessee chargeable to income-tax, such recomputation shall
be deemed to be a rectification of a mistake apparent from the record
wwithin the meaning of this section, and the provisions of sub-section
AI) shall apply accordingly, the period of four years referred to in
‘that sub-section being computed from the date of the order making
-or modifying the assessment of such exnesg profibs tax or busihess
profits tax, .

Elcplanatzon —Tor the purposes of sub-section (6), where -the
.assessee is a firm, the provisions of sub-section (5).shall also apply as,
they apply to the rectification of the assessment of the partners of the -
firm. ) ) )

(7) Where- the assessmen} of a company in whose case an order
ainder section 23A has been made is modified in appeal, revision or any
-other proceeding or the order under section 23A is cancelled, or varied,
and in consequence thereof it is necessary to re-compute the total
incomo of the gharcholdera, such recomputation shall be dewmed tu be
-g rectification of & mistake apparent from the record within the meaning

“-of this section, and the provisions of sub-section (1) shall apply thereto
“accordingly, ‘the period of four years referred to in that sub-section
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the company.’”

20, Amendment of Section 37, Act XI of 1922.—Section 87 of ‘the
principal Act shall be numbered as sub-geetion (I) of that section, and

after sub-section (1) as so numbered, the fol_lowin'g_sub-secbion shall be
inserted; narmely .

¢! Subject. to any rules made in this behalf, any authority
referred to in sub-section (I) may impound and retain in its custody
for such period as it thinks fit any books of aceount or other docu-
ments produced before it in any proceeding under this Act:

Provided that an Income-tax Officer shall not—

(@) irhpound any books of account or ’ i
. . oth : 2
recording his reasons for so doing er documents without
. 1}

g; or
_(b) retain in his custody any such books or documents for a
b period exceeding fiffeen days (exclusive of

od. holidays) withoud
obtaining the approval of the Commissioner therefor."

© 21, Amendment of section 46, Act XI of 1922.—In sub-section (7) of
section 46 of the principal Act, for the proviso, the following provisos and
Explanation shell be substituted, namely:— :

“Provided that the period of one year herein referred to shail—

(i) where an assessee has been treated as not being in default’
under section: 45 as long as his appeal is undisposed of, be
reckoned from the date on which the appeal is disposed of;

_(i1) where recovery proceedings in any case have. been stayed

by any order of a court, be reckoned from the date from which
the order is withdrawn;

(#th) where the date of payméht’of tax has been extended
by an income-tax authority, be reckoned from the date up +to
which the time for payment had been. extended:

(iv) where the sum payable is allowed to be paid by instal--

ments, from the date on which the last of such instalments was
-~ due:

Provided further that nothing in the foregoing proviso shall
have the effect of reducing the period within which proceedings

for
i recovery can be commenced, namely, after the expiration of
 one year from the last day of the financial year in which the demand
“is made. '

Explanation.—A proceeding for the recovery:?f any sum spall_"

: be deemed to have commenced with'in, the meaning of this section,
b if some action is taken to recover the whole or any part of the-sum; |

within the period hereinbefore referred to, and for the re;mova.l of

doubts it is hereby declared that the several modes of recovery

specified in this section are neither mutu'ally-.excluswe, nor affect in-

¢ any way any other law for the time. belgg_ in force relating to the:

recovery of debts due to Government, and it shall be lawful for the

Income-tax.- Officer, if for any special reasons. to- be recorded he- io»

thinks fit. to have recourse to any -such mode of recovery - notwith-

standing that the tax due is being recovered: from an assessee by any
- other mode.”’ '

" béing compubed from-the-date- of the final order-passed-in the case'of
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292, Insertion of new sectlon 46A in Act XTI of 1922, -—After sectmn 46 of ]

~the prmclpal ‘Act; the following section-shall-be mserted ngmely-:

" “4BA. Persons leaving India to obtain tax olearamce cert;ﬁoatag —in
- (I) Bubject to such exceptions as may be made by the Central
Government, no person who is not domiciled in India, or who, even
o if domiciled in India at the time of his departure, has, in the opinion
" of an Income-tax authority, no intention of returnmg\to India, shall
& loo-]oave .the territory of India by land, sea or air unless he first obtams
o from such authority as may be appomted by the Central Govern-
ment in this behalf (hereinafter ift ‘this section referred to as the
- .“‘competent authority”’) a certificate stating that he has no liabilities
.- under this Act, the Hxcess Profits Tax Act, 1940 .(XV of 1940), or the
- Business Proﬁts Tax Act, 1947 (XXTI of :1947), or that satisfactory
-+ arrangements have-been made for the. payment::of 51l or any. of such
" taxes which are or may become paysble by that person:

Provided that if the competent - authority ‘_is satisfied that
such person intends to return to India, he may issue an exemption
* certificate “éither in respect of a smgle journey or in respect of all .
" “journeys to be undertaken by” that person - ‘within guch perlod as
may be sneclﬁed in the certlﬁcate

7 @ u the owner or charterer of any shlp or alrcraft _carrying
persons from any place in the territory of India to any plaze outside
the “territory. allows any person to whom sub-section (1) applies, to
‘travel by such ship or aircraft without first satisfying himself- that
such p=igon iy in possession of a certificate as required by  that sub-

"' mection, he shall-be personally lidble to pay-the whole or any pért of
‘the amount of tax, if any, payable by such person as. the Income-tax

' Officer - may, havmg regard to the cu‘cumstances of the case, deter-
‘mine.

Emplanatwn —For the purposes of thls sub-sectlon the expres-

sions “‘owner’’ and ‘‘charterer” include any representative, agent or

. employée empowered by the owner or,charterer to allow persons to
travel by the ship or aircraft. :

R S

(3) 1n respect of any sum ‘payable by the owner or charterer of

any ship or aircraft under sub-section (2), the owner or charterer,

“ ag the case may be, shall be ‘deemed to be an assessee:in defaulb-
" w1th1n the meaning of sub- seetlon (1) of ‘section -46..:

(4) The Central G0vernment may make rules for regulatmg any
matter necessary for, or mmdental to, the purpose of carrying ouf
. the prov1suons of this sedtion.’

"93, Amendment of section 49B, Act XI of 1922 ——«Sectlon 40B of the
_principal Aet shall be numbered as sub- section (1) thereof, and after
sub-section (1) as so numbered, the following sub-section shall be inserted,
namely : —

“(2) For the p.urposes of gub-section (1), income-tax shall be

" “deemed 'to include agricultural income-tax sssessed on a company by
any State Government other than the Government of Jammu and

. Kashmir, and whore' any, shareholder proves that the company has
' been so assessed’ to agncultural income- t&X, he ghall be entltled ta -
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the reduutwn from. the tax payable by him under thls Au; of a sum - -,

&.he amouny of’ refund if any, allowed to lnm by the Btate Govern-
ment), or *

) of section 16,
" whichever is the less.

; Ezplanation. —In this sub-section,— :
(@) ’appropriate agncultural income-tax’ means such propor-

which has not been increased under sub-séction (2) of section 16

income-fax; and -

(b). ‘appropriate Indian income-tax’ means such proportion
of the income-tax payable by the shareholder under. this Act as
‘the amount of dividend which has noj been increased under sub-
section (%) of section 16-bears o the total income of the share-
holder.’

24. Amendment of section 49D, Act XI of 1922.—For sec’mon 49D of
the  principal Act, the following sectlon shall be substituted, namely:—

tazable terntones.—(l) Ii. any person who is resident in the taxable
territories in any year proves that, in respect of his income which
accrues . or arises during that year without the , taxable territories
(and ‘which is not deemed to. acerue or arise in the taxable territories),
; -he hag paid in any country, with which there is “no reciprocal
" arrangement for relief or avoidance of double taxatnon, income-tax,
by deduction or otherwise, under the law in forcé in that country, ke
gshall be entitled to the deduction from the Indian income-tax
payable by him of a sum calculated on such doubly taxed income at
. the Indian rate of tax or the rate of tax of the said country, whichever
is the Jower.

- Gazette, declare that the provisions of sub-section (I) shall also apply
in relation to any such income aceruing or arising in the United
Kingdom and chargeable under. this Act for-the year ending on the
81st day of March, 1950, or for the year ending on the 81st day of
March, 1951 or for the year ending on'the 3lst day cf March 1952.

lz,a:planatwn “In this sectlon —
(i) the expression ‘‘Indian income-tax’’ means income- tax
and super-tax charged in accordance with the provisions of this
' Act :

(u) the expression Indlan rate of tax’’ means the - rate

determined by dividing the amount of Indian income-tax after

*+ . -deduction of any relief due under the othe}r provisions cf this Act

“but before deducmon of any relief due under thxs Sectlon by the
- total income;

_ (#1) the gxpression ““rate -of La'x of bhe gaid counbry’’ meuans
" income-tax and stper-tax -actually ‘paid in the said country in
- accordance with the corresponding laws of the said country after

deduction of all reliefs due, but before deduction of any reliet due

-(U) the appropriate Indian income-tax on . the. amount of
the dividend which has nof been incressed under sub- sect1on )

tion of the agricultural income-tax as the amount of dividend-

bears -to' the total proﬁts of the company assessed to agricultural

‘49D, Relzef in Tespect of incomes accruing or arising outside the

(2) The Central Government may, by notification m'the Official _'

(a) the applopuate agr1cu1tu1a1 “incomo- tax (reduced by o

- .
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. in the said country in respeet of double taxation, lelded by the -
' whole amount of the meome assessed in the said country H s
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" "(iv) the expression ‘‘income-tax in relation” to any country’’
includes any excess porfits tax or business profits tax cnalged on
thé profits by the Government of that country and noit by the

~ Government .of any part of that country or a loca.l authorlty in
that country.’

25. Amendment of section 49K, Act XI of 1922,
“ghe: pnnclpal Act, for the words “agamst the tax’’ the words “agamst

26 Amendment of section 54, Act XI of 1922 ——In sub-section (8) of
segtion 54 of the principal Act,—

(i} for clause (b), the following clau,se shall be substituted,
namely ;~— - -
“(b) of any such particulars to any person acting in the
execution of thigs Act or of the Taxation on, Income (Investigation
- Commigsion) Act, 1947 (XXX of 1947), where it is necessary or
degirable to dlsclose the same to him for the purposes . of -either
this Act or the Taxation on Income " (Investigamon Commission;
Act,~1947,"";

. -+ (i) in clause (d), after the word ‘‘Government’’ the Words ‘or
.any Income-tax authority”’ shall be inserted and after the words

~ *‘under this Act” the words ‘‘or under any other law for the time
being in force authorlslng any Income-tax authority to exercise any
powers thereunder’’. shall be ingerted;

v (@) in clause (g), after the words ‘‘maintaing the fund” the
Words “chartered accountant’’ shall be substituted

‘27. Amendment of section 58C, Act XI of 1922.—In sub-section (I) ot
aeotlon 680 of “the -principal Act——

() to clause (d), the followmg proviso shall be added, namely:-— -

. “Provided that the fund may consist also of the accumulat-
ed balance due to an employee who has ceased to be an em-
ployee, and of interest (simple and compound) in regpect thereof
where such balance is retame’d in' the fund in ‘accordance with

-the provisions of clause (g).”” -

‘ (i) in clause(g), atter the w01ds “maintaining the fund’. the
words. “unless at the request of the employes made in writing, the -
trustees. of the fund consent to retain the whole or any part of the
accumulated balance due to the employee in the fund to be drawn by
him at any time on demand’’ shall be inserted.

28, Amendment of section 59, Act XI of 1922.-—In sub-section (9) of
geetion 59 of the principal. Act, for clauses (c) and (d), the following clause
shall be substitubed, namely:— ,

*‘(c) prescribe the procedure for giving effect to the terms of any
agreement for the avoidance of double taxation on income which may
be entered into by the Central Government under section 49AA;".

29. Amendment of section 664, Act XI of 1922.—In sub- section. (1) of -
section 66A of the principal Act, for the words, brackets and figures *‘and
in respect of such case the provisions of section 98 of the Code of Civil -
Procedure, 1908 (Act V of 1908) shall, so far as may be, apply nobwith-
standlncr anythmg containied in the Letters Patent of any High Court
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estabhshed by Letters' Patent or in any other law for the hme belng
-foree”’, the. fo]_lowmg shall be.substituted, namely.:—-

“and .ghall be decided in accordance with the opmlon of such
J udges or of the majority (if any) of such Judges:

. ‘Provided that where there is no such rmajarity, the Judges shall

. state the point of law upon which they differ, and the case shall then

be heard upon that point only by one or more of the other Judges

~ of .the High Court, and such point shall be decided- according’ to the

. opinion of the majority of the Judges who have heard the case,
_ including those who first heard it.”” - o o

80. Amendment of the Schedule, Act X¥ of 1922.—(1) in the Schedule
- to the principal Aet,— A

-{a) for the words “Superlntendenb of Insurance’’, wherever thev
~ ccour, the words ‘‘Controller of Insurance’’ shall be substituted;

(by in rule 2,—

(i) in clause (b), for the words “actuanal valuatlon made for
the ‘last inter-valuation period’’ the “words ‘‘actuarial valuation
made in accordance with the Insurance Act, 1938 (IV of 1938),
‘in respect of the last inter-valuation -period’’ shall be substituted ;

(#) for clause (d) of the proviso, -the followi‘rig‘ shall be
+ substituted, namely :

““(d) in respect of all renewal premiums received during
the preceding year an amount calculated at such percentage
" thereof as is permissible under sub-section (2) of section 40B
of the Insurance Act, 1938 (IV of 1938) as reduced by any
expenditure which is not admissible under section 10 of this
Act’’;

(o) in clause (a) of rule 8, for the words ‘‘one-hslf’’ the words
"four-ﬁfths” shall be substituted, and in the second proviso for the
wordg- ‘‘one-half of such amount’’ the words and brackets ‘‘that pro-

portion of such amount (one—half or four-fifthe, as the case may be)"*
“shall be substituted :

(@) for rule 8, the following rule shall be substituted, namely:—

““8. The profits and gains of the branches in the taxable terri- -
tories of a person not resident in. the taxable territories and
. earrying on any business of insurance, may, in the abgence of
" more reliable data be deemed to be that proportion of the world
" income of such person which corresponds to the proportion which
his premium income derived from the taxable territories bears
to his total premium income.

For the purposes of this rule, the world income in relation
fo life insurance business of a person not resident in the taxable
territories shall be computed in the manner laid down in these
rules for the computation of the profits and gams of life insurance

. - business carried on in the taxablé territories.’ '

(2) The amendmients made by sub-section (I) shall be deemed to be
operatlve in relation to any assessment subsequent to-the assessment for
the year ending on the 81st day of March, 1951, whether such assessment
“hag or hag not been made before the commencement of this Act and where
any such ‘assessment has been made before such commencement it shall
be lawful for the Income-tax Officer- to rev1se it, wherever necessary, to, .
give efféct to such amendments, .
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or i953]  Indian Income-ta (Amendment)
5l Validity of certain notices and assessments.—For’ the ‘removal *of

doubts it is hereby declared that the provisions of sub-secdtions (1), (2) and -

ending before thg 1st day of April, 1948, in any case where proceedings in
respect -of such assessment or re- agsessment were commenced under the
_said sub-sections after the 8th day of September, 1948, and any notice issued
“in accordance with sub-gection (1) or any assessment completed in pursuance
- "of such notice within the time specified in sub-section (3), whether before

--or after the commencement of the Indian Income-tax (Amendment) Act,

1958, shall, notwithstanding any judgment or order of any court, Appellate
Tribunel or Income-tax suthority to the contrary, be deemed to have been
validly issued or-cqmpleted, as the case may be, and no such notice, amsess-
ment or re-assessment shall be called in question on the ground merely

that the provisions of section 84 did not apply or purport to apply in‘

respect of an ‘assessment or re-assessment for any year prior to the lst day

. of Aprll 1948.
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—(8)=of ~section84-of -the principal-Act shall- apply-and-shall-be-deemed—
always to have apphed to-any assessment or re-assessment for sny year




